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GUWAHATI
ORER SHEET
s : fitiginajl Application No ﬁ /
. Misc, Petition Nos . <7
Contempt Petition o, - .-,.8‘7]-‘.-/9\({!}2, 0. A )43/@|
Reviey RpgliCatioh Noi . / | |

Applicant (s)

g
]

i
[

Respondent (s)

NN Tabwkden, ors

-Rdvocate for the Applicant (

JAdvocate fop the Respondent(S)

-\ g=
W 0. T % ore
$) B Shewwa , S.9 .
Mas” W Das SOUATS TR ) Py
CoHlc

pondent No.1 and Mr.B,C.Pathak,

7 —
Notes of the Registry i 6‘“‘ i a e
% ate f ‘Ordef of the Tribunal
1 4 ]
T}%“ﬂ Qavﬁéanﬂ- Pﬂk)QG4 9.2002 ! D ety
At Jb&ﬂnu e i Issue notice to show cause on
|ML &wmpd 1
bre A Pe}\¥¢ Vﬁ/g 1% oy | the respondents as to why Contempt
e AT g.g (CT IS '?w Ao JP z Proceeding against the alleged con-
/
7 Covlenwpd poeeed 1 i § temner shall not be initiated. re=
4 Conderwran $r ;EERP*L ou¢L | turnable by four weeks.
WW&M Molatlon of Wl ; List on 7.10.2002.
[ AL I R P AR Y "
Q12 povn-ed Tl ! '[LL&KL%\P l/\’/\/
NS %MA‘ WA 04 145//‘9‘ - |Member 7 Vice=Chairman
, bb |
\";"QOS\“ ‘J\"-J\)L‘Y ‘_ 710,01 Heard Mr.Se.Sarma learneé
JMH”‘“&L M*% counsel for the applicant and also
QAd ) //\\_ | MreAe.Deb ROy, SreC.G.S.C. for Res-

-

| M"/ |
Sehoon ooy
‘ ?

. H
! t

i
i

learned Addl.C.G.S.C. for Respondent
No«2. It has been stated by Mr.A.Deb

Roy that the necessary steps were
taken for implementation of the order

: 0f this Tribunal dated 19.12.2001
contd/=
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o , CePe 39 of 2002
X
Noes prepecrecl 7.10.02 pessed in O.A.Nos148 Of 2002+ A copy
bnd - Qenk o PQeckion of the order NQJDEO/GAU/SDA/STKFF/Q'I
dated 5.1002002 shall be g ‘ :

by .
SSw o e
“4 ok ' dén records, kisx In the circumstances

gq -
v Yo e recepoutink the Contempt Petition is dropped.
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TN THE CENTRAL ADMINISTRATIVE TRIBUNAL .

GUWAHATY RENCH.

&P Nm,éyqn.,fﬁﬁﬁﬂ
(A No. 148726361
Gri N.N. Talukdar % Ors,

2

.0.1. & Urs.

IN THE MATTER OF ¢

-

Arn application under section 17 ot  the
Administrative Tribunal Act 1985 for

drawing up of contempt proveeding against

the Contemner for willful and deliberate

vieolation of Judgment and Urder dated

19,12.2681 passed in 0A No.148/#1.

L)

- AND -

IN THE MATTER O :

An  application under Rule 2 at the
Central Rdministrative Tribunal

(Procedure) Rules 1987, for execution of

Judgment and Order dated 1912208

Lo W P

passed in OA No.148/#1.

~ AND -

IN_THE MATTER OF

Sri Nagendra Nath Talukdar & Ors.

- petitioner.

-
i, 8ri Ranjan Dutta.

The Secrebary to the Bovt. of India,

Mirnistry of Defence, South Blocock,

Mew Delhi.

15
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2. Bmt. Ganga Purkubtyy.
The Cmntvnller of Defence Accounts.
Udayan Hihar 4 Narangi;
Guwahati — 781171,
Je Bri o AB.Rausal.
The Defence Estate Officer.
Guwahati Circle.
(Ministry of Defence)
Silpukhri, Guuwahati - 3.
The humble application omn behalf of the applicants
above named: ‘

MOST RESPECTFULLY GHEWETH :

1 Tha? heing aggrieved by non payment of 8DA as well as
:againﬁt the threaten& action of recovery of payment made in
respect of SDA, the applicants above named prefer}ed the above 0A
148/8% before the Hon'ble Tribunal.The Hon'ble  Tribunal after
hearing the parties to the proceeding was pleased to allow the
J$aid 06 vide Judgement and order dated 19.12.2881, directing the
respondents to SDA to the applicants w.e.f. July 1998 and pay the

arrears due thereon within a period of four months from the date

of receipt of this order.

A copy of the ssid Judgement and order
dated 19.12.2081 is annexed herewith and

marked as ANNEXURE-A.

P That the applicants on receipt of the copy of  the

aforesaid Judegement submitted the same before the concerned

authority for taking appropriate action in this regard. But till

date nothing has been done in the regard and till date contemners

have not taken any steps for implementation af  the Haid

1é
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i :
1 — 2 -

i
judegement LIt is pertinent to mention here that the contemners

however, taking the guideline from the aforesaid Jjudgment made

i
payment of SDA to similarly placed employvees of which mention may

o modue o ome S GLML Powd |, om omplogee ok “DEO

@uwahati ig  drawing S8DA. On the other hand tasing on  the said
Judgment dated 19.12.26¢1, the staff of DEOQ Jorhat is drawing
8DA, but for the rezsons best known to the contemners, the
i

benefit of the Judgement has been denied to the present
ﬁetitimm@r%.

ﬁm That the petitioners kept on pursuing the matter before
@he authority abmcernedq but when nothing came out fruitful, they
gubmit%ed a legal notice to the contemners for implementation of
%he Judgement but even then, no the contemners have not vet

released their arrears, nor they have been paid their due SDA.

A copy of the legal notice is annexed
! herewith and marked Al ANNEXURE-E.
ﬁ, That the petitimmera.heg to state that the contemners
ﬁn fact sought clarificaiton the Ministry of Law in tﬁia reganrd
%nd. accordingly the concerned  Mimistry has given the

glarification that the petitioners are entitled to draw SDA.

A copy of said letter is annexed hereswith

ancd marked as ANNEXURE-{.

That the petitiioners beg to state that admittedly the

®

———g

contemners are well aware of the Judgement and order dated
| - » oy g ‘ -

e, 12,280 and  there is no doubt that they have also understood
the direction contained is the Judgement as there is 1o

%mbiguity, However, even after the expairy of period contained in

17
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|
the said Judgement and hence they are liable to be punished for

¢

gommitting contempt of Court’'s order. Accordingly, appropriate
|

punishment need be imposed on each contemners for their aforesaid
willful and deliberate viclation of the Judgement and order dated

19.12.2861 passed in 0A No.l48/61.

é, That the petitioners beg to state that to the best of
Eh@ir knowledge ,  the contemners have not yet informed this
%mm'ble Tribunal as to why the implementation of the Judgment and
order dated 19.12.20861 took such long time. From the action it is
élear ﬁhat the contemners have willfully and tdeliberately
violated the Judément and order mentioned above and a5 such

appropriate direction need be issued to the respondents  for

execution/implementation of  the Judgment and order dated
19.12.96861 passed in OA No.148/#1 and to pass appropriate arder

dAmposing  an interest of @ 21% on the delayed payvment of 8SDA  as
well A8 fthe arrears invoking the power under Rule 24 of Central

fﬁdmiﬁiﬁtrative Tribunal (procedure) Rule 1987,

?, That the application hes been made bonafide and to

secure ends of justice.
In the premises aforesaid, it is most
respectfully praved that yvours Lordships
would graciously be pleased to draw  up
appropriste contempt proceedings  against
gach of the contemners for their willful
and deliberate violation the Judgment and
arder  dated 19.12.23081 passed in A Nm;
148781 and to punish them severely for
their such éontemntemuﬁ action/inaction.

- AND~



And  for this

pournd shall even pPray.

i [ -~

5 -

Fe further be ﬁleaﬁed to pass Necessary
order directing the respondents to
implement the Judgment and order dated
19,12.26681 passed in 0A No.148/¢1 and  to

ERE A T

direct the respondents to pay the current

5DA and  the arrears along with &rt
interest @ Z1% p.a. o the cdelayed

payment, and/or be pleassd to pass any
such order/orders as may be deemed fit
and proper considering the facts and
circumstances of the case.

act of kindness the petitioners in  duty

19
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~ DRAFT CHARGE -
Where az ®Bri  Ranjan Dutta, Secratary, Ministry of
Qefemme, New Delhi , Smt. Ganga Purkutyy, the sontroller of
Defence Accounts, Udayan  Bihar, Narengil Guwahati  and Sirid
Auﬁ.ﬂauéalg the Defence Estate Nfficer, Silpukhuri Guwahati~3,
are liabhle to be punished under the provisions of Contempt of
Courts order for their willful and deliberate violation of the

Tuggment and order dated 19, 122081 passed in 0A No.148/#¢1 by

this Hon'ble Tribunal.

Bigrneture

2
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I &ri Nagendra Nath Talukadar, 5/0 Late ﬁnfalukadar
;aged about 46 years, at present working as 8Db0O 111, do hereby
" solemnly affirm and state as follow @

;1. That 1 &m petitioner instant petition and as aBueh
;'aﬁ@uaimtedv with the facts and circumstances of the case and
competent to swear the present affidavit.

—~

2 That the statements made in paragraphsg ..mdaavasunens
Care  true to my knowledge and those made paragraphs u,LT, cee s
- peing matter of record are true to my information depived

" therefrom which 1 believe to be true and rest are my humble

submissions before this Hon'ble Court. *—

and I sign this affidavit on this the day mfﬂhkunaﬁﬁﬂﬁﬁ

at Guwahsti.

| Iﬁemtifiiiﬂazkjk T Deponent.
L Advocate dapiderie
PJ“%vaAn9~ Nodn Jadusdare

€;°““““L3 Gqﬁfkvn omd Rlate oy

e dabonind ko To idomBljiect
by, Misg V.Day Advecade,

e



SR AN NE)(URE A .
- 5% - yL Ne. 668 -

Y CENTRAL ADMINTSTRATIVE TRIBUNAL, GUWAHATI BENCH WD

Originé] Application No. 148 bf 2001,

] L
I . Date of Order t "his thu 19th Day of December, 2001

THE HON'BId M Jusites DN CHOWOHURY, VICE CHAIRMAN
\ TUHE HON'BL () K We o HAKNMA, 1 UMINISTRALIVE MEMBER
1. Shri Nagenlra Hat)h Talukdar - - :
§.D.0. = IX1

2. 8hri Bigwanath Brahma
ube.

< 3. Shri Ramesh Rasg
. ' Daftry.

a

4. Shri Suresh Borgohain
SDO-1I.

"5. shri Rothin Bhattacharjan
sbo-1I.

A
6. Shri Barid Bafan Purkayasilha

unc., « « .« Applicants.

By Mg n.K.fharma, Mr.S.S5arma & Mr.U.K.Nair.

= Voruuy

L}

Lo Unlon oF gty
oo Hepresoabed by oL B, gy to the

(ovi. of lnuld, Minlutry of Defence
' ' gouth Blonk, Now bDalhi,

2. union of India
.Representad by the Secretary to the
Govt. of India, Ministry of Finance
North Block, New Delhi.

3. The Contotrller General of Defence Ancounts
R.K.Puram, Sector-I

. New Delhi-66., ‘

4. The Contrpller of Defence Accounts
lidayan Biliax, Narangi

Guwahati-781171. '

8. The Arma Rccounts Offlcor
River Roal, Hhillong. « « . Respondents.

TV By Me. B Pabhok, Addl.cLa.i.C.

Contd.. 2
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Thiv  applicatton pertains to the same

familiar issue as to the .payment of Special Duty

Allowance. These six applicant are working under

the respondents and posted in theloffice‘of Defence
Estate, Guwahati circle. In this application the
applicants stated that thny were provided with the
Special Duly Allowanco till July, 1998, but after

July, 1998 tha vespondanty in a most illegal fash%on

)
gtopped the paymant of «bOh on the ground that they
e “?”Tﬁw. D long G 0 vuRegden, T per the pleadings these
R applicants though helony to N.E.Region initially,
. ':5 they were lubregquontly transferred out of N.E.Region
.y , .

AN o but re-posted to N.E.Region after some that they

N ‘32%9/ are serving in N.E.Region.

2, The respondents filed its  written

statement ilanying and disputing the avernment made

by the applicants. On lqter stage at our instance

: Mr.B.C.Pathak, loarned dl.c.g.s.c. took further
i . !
Listruct ton faom the oftice of the Defence Estate,

owahint b ¢ v ege and e gul nlbbed a statement showing

the servli e pacyleulars, more particularly, the

transfer  of these applivants. The statement to that
effect 1s placed on record. From the aforementioned
statement it appears

that the applicant No.l

Nagendra Nath Talukdar was appointed in Group~C and

’

Contd., 3
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J el Ny
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T

and him {nitig)  poutimg wow  iw N.E. Region. He

contdnumd Lo wilk an ach shuss H 14 date of joining on

Le6 L4760 Lty 12 o, e was poated oultslde NoR,

Region at 6iligurd on 13.5.1988 und he worked there to
1.2.1989: -similarly,. the other- applicants ‘though
initially appéinted in N;E. Région, ghey,were posged
X - outside N.E. Region and re-posted to N.E.Regidn. In

. that view of the matter all' these .applicants afe

: eligible for kha SDA on their re-posting.

MraB.C.Pathak; howaver, sltated that the applicant No.'4
& 5 would not he 0ligihlo for payment of SDA since bhoth
of thein wérm ttanuferiod out prior to coming into
force N3 Buwop o sig. Calhiok jpinted out that Sri

Ramash tap wan L gloloeiad Lo Koalkata on 16,7.1975 and

-

‘he worked- thore till 30.4.1477. Similarly, Raﬁhin

Bhattacharjee was transferred to Secendrabad .- on

o ~22.11.1974 and he continued there till 23.10.1978. Mr.
iy:ftk e Pathak submitted that since they were <transferred
gl e i
#h*éf{i‘ ;ﬁl before coming into force of 1983 Acheme, they would not
T U |
AR l
f\%k\ / "j be entitled for RDA. The said pontention of '‘Mr.Pathak
\\',\‘ ".. "‘.. , )

. canndot be acueplad, Tho queatiog is the admissibility

of SDA nnd far that pu

rpoge it ln to be ascertained as

to whether Lho, wareo evar poated out of N.R, Reglon

and  theypafta by wore vo-veinsferred, As per the

clarifivatlon iswugd by the Cabinet Scretariat in this

regard it did ot limlt the benefit only to those

contd., .4
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transferred alftar 1983

applicant Nog.4 & 5

N.E.Region, poshted 1o
gubsoquently franslerred

re-posted to WL B eglon

M—

werae

hear

SDA

T o p—
——

et o R——

employeeé

put

Jftex

applicants.

clroumstance, all thesoes
appl tncant B ® ENTRT
We have also
counsel for the
) e o accordingly allowed.
. £ i
~g&{ ¢ ‘.3; pay the applicants
A if
4 regpondents are also ordered to
1]

four monthn from the datoe

WS e pmes e 4
Tha i

1
Thore shally
cast.
.
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Secheme  came

N, .Region

ppplincants

v Lgible
The

The responden

from

however,

o

RS

into force. 'Nméin

helonging to
initially, hut "\‘)\
of N.E.Region hut
sometime. In this
including the
far SDA.
4 Mr.S.sarma; learned

application is

ts are directed  to

July s 1998. The

pay the arrears within

of receipt of this order.

be no order as to

sd /V1CE(H ALRITAN
i/ MEMBLICR)

-
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— 12 - ANNEXURE — Q)

M. A. Road, Rehabari.
Guwahati - 781008

Advacaty
vocat Phone No.- 522995

o iy . .

Ref :oouonogouuuhﬂn Thosseterinsasnnenny TR IYTTR)

To - Date:16.8.2000
1y The Contraller Wt odefence Accounts

Udayan Hihar,Nar&ngi

Guwahati-781171
2. The Area Accounts Officer

Bivar Road, Bhillong,

Bubae Legal Noticw,

Sir,

Ligacan bl L4y and g per  anstruction  of g
vhienta (L Gy Nonosea Wt Le Ludidar, SDO-TXT, ) bpee
Bimwanath Hyabms , U, (3, they Famesh Das, (4) Ghri Surest
Euygmhain,ﬂnwwl; C3 wWhr Rathin Bhattacharjee,$D0~I, (i,
Bhy 4 Barid Baran Purhayasfha,UDC, C7£ Shri  Akhil Barman,
C/Man  in the office of the Defenrce Estate, Guwahati Circle,
Eilpukhuri, Guwahati~3, 1 give you this notice ag followge—

That my aforesaid clients ﬁ;: agarieved by none
paymént of Hpecial Ity Ailmwanﬂm (8DAY in the revised rate
afttar .the SRmmencenent of Hth Fay Lammiss 1o Feport  siro
AUGUSt Y7 wherwas ahher  similarly  situated employees:

working in  the clher civetle { w, Defence kstate ofrice



Tezpur Circle, Asstt. Defence Estate bffice Agartala and

.Joint Director defence Estate wffice Bhillong. they are also

aggrieved Dby non paymient of SDA whereas the employees of
Def@néa Accauﬁt Departinent are wstill getting SDA reqgularly
in the revised rate.

That my afuorewaid olients heing aggrieved by the
sald arbion mada cerlaiy Wity Tew tor bhe concerned authority
however; inapito of gsaoran e trobhe g has been done so faf
in hig case. My clients® bill For arvear 8DA has been disal-—
lowed by the Area Accounts Officer, Shillong whereas the
same officer Has issued the bill in respect af_emplayees. o f
Jorhat, Tezpur, Agartala‘and Shillong. Admittedly all those

employees are similarly situated like that of my clients and

-all  ef them are governed by a single set of rule. To the

best of knowledge of my clients till date no separate rule

has been framed disellowing them the said benefit aof  8DA

including arrear. [t 1w natewarthy Lo mention here that the
émplﬁymus af  Defence Hoooant Depar boent i.e.  the Faying
Autharity are wlill theat Lo B0 Lo el elfect name of  one
Shri;R.N.Bhagaw&ti, Auditear ,yin the of fice of the Controller
of Defence Accounts Whia 16 pregently attached to  the
Defence Estate mffice Guwahati are gtill getting SDA at the
revisad rate} Baid 8ri Bhagawati has alsc  been paid his
arrear §8DA - as per the Sth Central Fay Bﬁmmissiam Feport.

Similarly Shri S.Dass Asstt.Defence Hstate Officer is  also

getting SDA like said Hhri Bhagawati without any difficul—
. ' { .
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wW3IM WY - e
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ties. However, being similarly sibusted like that of  the

) onwe . .
aforaeald  officials, wy clients e wtill deprived of  his
legitimnte chaedm ot v erent as o woli as arrear SDA I view
o f ﬁumﬁnqu@nt Py ey b oot adeooes g o b7

That there hes o hspute Lhat my clients s an
employsae of Defence Estate office and his service condition
is similar to the other sets of employees more particularly
the eMployees as has bheen discussed above who are in  re-
ceipt  of regulér 8DA in the revised rate,'ln that view of
the matter the differential treatment meted out to my client
is par-se illegal and discriminatory in nature.

In view of the aforesald fets and circumstances |
give yiul this motice making o denand that my clients be paid
A A gerear SDO Crevose b sy owe !l oa Lhe our }“.C'Iz'l“r‘t; SOty alorg
“with 6% intercest dur Thee oo b delayed payment  witihin
a period of 30 days trom the date or receipt of this notice
failinu which instruction of oy olients 1e to take the legal
recourse.

I hope and trust that there would be ne such
ocecasion for further litigation.

Thanking ymu.‘

]

Bincaeredy yours

e Sarmay Pokvosated

Zepy fors

tontvod ey Gigne recr b D fenme o conts
IFa b Furan Beste e oo T Do el

oy
At

ave.



qf .
i

&

-

Vin e
ot MK a1 2.
STt a.:-—.—-e-n—_éﬁ.

= z
W A e e e oz

av

D e — e o .

]

I e bt dee ';:n.u 6 e b Y

O Tran ALT e 12400000
ppeal/ Wr it gl Mg ol 1T A0 in AL No P of

e by T bt Bhere,

e pooirdss e v gl 4 by b poosen by wey ar ¢ vntiss objecton ay "‘i'
L N T T T TR NI TS R PRI i naoned g0y
adie that S gyl g fE!h{ i P ame anpl, .
powied to M1 Fegan b lly, e Wiliiepaonily candtsnad ous-of NB, L W
Hagicn but e as o g 11 €< \ _
Acoordagls ar e wpphieasfi ik cane inchidirg e spplicays o, b , 4
wed & eae o pitle for S0,
suah allow st drone Jaly, i, -

for preeferring, o appeal oy - HE 6L agaen, tho g s C/‘x‘!;‘g,hg;)rdg
bafbre tho Flon'Ule High Covd ol 6w dangd i

)
‘.-

; . ymin Ay
S f LA

. ‘le,‘\-’_; .gzé“_)..'./:':z'

“) e [ y T \ . /I( ity “‘:.-l
28535 o B AT A TP T R Gl t
. . 1,0 ‘] '
. N
<" -s-(..‘_‘ P e R N e . e \ ﬁ,r-\.lf

¢

- 5= ANNEXVRE — C,

e GCLaw dustics de Co. ARG ‘ 3
Phveg: chy shwesterias, JCollna ' . d

f
(AN} . .

Dy. Ng,4241/02 Adv.(Cal) It 14.4.2007,

3. N
1

l E

o ‘i
el
, ne,

A

Pumed o Depationn’s refacmeo g 170 360192/NNT %
reiwdlng,  Teaubily o illing M(L.‘.‘
I
\

MREC Bt M) ey e e oo Wi ol badi b Oty

Onesthe g s Sl e Foaeble € aT gk consiBi:g ol

Ry

b o NE Segion 5k
B on atte sooving s nez entitled to SDA,
Lhureatine, thisy ane uatitlvl the aveans p e 4 uj?

'y "‘ .
1)

. b A wswsd i
Wi hews_odiee ﬁ;“n’:‘?i‘*n MY e Gimloaiin deind by the Cotwaas 0 T

Seoretavial aic’ Dwa TN NOYIAREEZAL LM e 52000 aid @4 ‘
fppeers thad Y pars (i) 1nd ) in theie GRS stared tht B *"i ;
evployos hailog fram DL Region peited vy W vagian initially, by - A
aubsequently fers wrad g of BUE Region: bl texaste to NH Regow -+ 4l
A scenatime secviag it Hon NS, Region g o tlod to SDA. Thi o3
Hon'e CET i the tiple of proncariing e jusprent e also < e :
consideed 1ils 4apnat ik pagesd 1 cmtt(~n;c.:uc|.ii:||§l|!;. ) ‘v i g
' o A NN
Bn win of b mstan, won aee o Ui view bint tns s ot Lo |a4:x(""IZ,;71§ g

L
el
2

"lgi‘r
i

Low ﬁ"'

4 l_\-;)‘ Y . { I

kY
}

., ., ‘ ;
if: N :

4

" (P K Zahay t:} T

Aastl Legal Adanes “ E, !.

25000 %

|fffd“j- |

IS ALy in Yy yong

’..

[, dg. e
....2;‘5;}11 44 !:;-\tfl’

[P Yy o ” o | e
\b frie ':"1 ! il \.al: i ;(; AL G G’* "’-M‘

LR - s L3

T 9 hpN o TS L"‘“‘ (V"I-\"’"‘ « 4314"((

‘ . ) { M {RLIINT ", "i] ‘W:,; N .
! ) ’

Sellautl, -l

PN

Y

Qe b #0500t gy . Y S

' iy
e
‘\fb:!x L-‘

?"1."'””'_\ Ii"... :

VETETTT TRV R
: gy
(] ‘ :'.“ o I

RAALE L TET Y P yeion LA ST TRPYT TN

| iy
i QPRI [T

hame uv-u]lqvmn\-n’ntu.
e -

|

i |1l
' .‘-"' :‘ |‘
o)
Ty o 5y
Cae
-, 0 . “1'...



A ~ G -
/ ANNEXRVRE — (.

Minietgy of biw. Juabiae. . GRe_affairs 8
Bransh sepxiitadate s Kolkets

Dy No. 1241/02 Adv (Cel) dt. 18.4.2002,

Persued the Departments reference being 360192/NNT/ & Ors/
Tazane/LC=17 dt.12.4,2002 fesibility of filing an appeel/
Wedt egeinst the juridication/Order dt.12.12,2001 in O,A,
No. 149 of 2001 shri Nagendra Nath Tslukdar & Ors Vs Union -
0f Indie & Ors passed by the Hon'ble CAT Guwahsti Bench,

On persuing it appesrs that the Hon'ble CAT etc, considering
@l)l the points menticoned by the pogties by way of filling

writ objectdon as well us orsl oxguments, passed the Order in
the above mentioned oubject cose that the applicants No, 4

ongd O were employags helong o N.E Reglion posted to N.E.Regiohn
initially, but subseyuantly tranefoxred out of NeE.Reglon

‘but go-posted to N.E,Reglon aftex rometime entitled to SDA,
Accopdingly all the epplicents in ‘this case including the
applicants No, 4 and B uware eligible for SDA, Therefope,

they ere entitled the arresrs Pay for such allowsnces from
July, 1997,

We have also gone through the clarification issued
by the Cabinet Secretarist: vide their UO No,20/12/99«EA~1-1799
$424842000 and it apppars that in pera (414) and (iv) 4n
thedy guidelines statod that en employeeshailing from N,E,
Region posted to N,E.Negion initielly, but subsequently
transferred out of N,E,Region but re-posted to N,E,Region af
after sometime sexving in Nen N.E,heglon are entitled to SDA,
The Hon'ble CAT in tho title ofpranouncing their judgement

heve also coni ldextd thia spphe) ong passed the order
accordingly.

In view of the above, we ave of the view that this
18 not a f£it case for prefering an appeal and//a filling writ
against the above CAT Order before the Hon'ble High Court
at Guwahatdi,

JS & L, may kindly see.

é -,
8d/=~ x x x
Direstor, Defence Estates, (P K.SAHA )
Easéern Command, Asstt, Loygal Advisor
13, Canec Street, 2.5,2002,
Kolkatea, “
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